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RAJU 

This appeal has been filed by Ace Mica Private Limited.   

2. Learned Counsel pointed out that the impugned order enhancing the 

assessable value has been passed without providing them the necessary 

documents of contemporaneous import.  He pointed out that the fact they had 

accepted the enhancement does not prevent them from contesting the 

enhancement of value at a later date.   

3. In view of the fact that principles of natural justice is not followed, we set 

aside the impugned order and remand the matter back to the original 

adjudicating authority for passing a fresh adjudication order after providing the 

necessary data of contemporaneous import.  The appeal is allowed by way of 

remand.  

 (Dictated and Pronounced in the open court) 
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